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Qrder No,]l dated 6,11,2003
Heard Mr.3.8szhoo, learned counsel

appearing for the Applicant and Mr.S.B.Jena,
learned Addl .Standing Cozmsel appearing for
the Respeondents (on whom z copy of this Qa4
servgd) and perused the
materials placed on record.

20 Applicant claims that he was engaged
as a Casual Labourer under the Telecom

Department of Govt. of India and by £iling




)~

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL &

the present Original Application under Section
l . 19 of the adninistrative Tribunals act, 1985,
he has challenged the steps taken by the
Respondents (under innexure-4 dated 01.10.2003)
to regularise the services of 455 (out of 1437)
Casual Labourers.on the ground that the

[ - Regpondents did not consider his case for

ragularisation. Apart from other grounds, the

b

' Advocate for the Applicant states rthat while
ignoring the case of Applicant, the Respondents
have enlisted several other persons (who were

5 : either never engaged for required period or

| engaged at a later point of time, than the

Applicant, as Casual Labourers) for regularisa-

-—

tion. He has placed on record several materials
to substantiate his case,

3. In the above premises, without wasting

. any time and entering into the merits, we hereby

dispose of this case, at admission stage, by

s

asking the Respeondanis to treat this O.A. as

a representation of the Applicant and enter
into an enquiry to findout as to whether the
Applicant has got a case for regularisation.
Until full consideration is given to the case

-~

of the ppplicant and he is intimated about the

:ésult of such consideration, the Respondents
shpuld not proceed to regularise anybody as
against the newly created 455 posts of

| RaMs

& phile parting with this case, we

e

grant liberty to the Applicant to represent his

case, by 15.11.2003, to the Respondents by

, : giving full details about himself; in order to
\

)



substantiate his case and may pray for a personal
hearing, if he so cfmas&e'. which should be allowed
by the Respondents in all fairness of things.

9 with the above observations and direction,
this OsA« is disposed of. No costs.

6. Send copies of this order, along with copies
of this O.As, to the Respondents and free copiess of

this order bhe given to the counsel for both parties

by 07.11.2003., J\/g_
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